vernment of Jammu and Kashmir,

0 e
GspO rt Department, Civil Secretariat,
Traﬂ J&K, Jammu.
NOTIFICATION
297

Jammu, theZ./.. August, 2023.

whereas vide notification S.0 348 dated 04™ of July, 2023,
ny, "mU and Kashmir Motor Vehicle Aggregator Rules, 2023, were
amrequiread in terms of sub-section (1) of section 212 of the Motor
f"e.shed as 1088 (59 of 1988), for inviting objections and suggestions from
F:m.des Acsténs likely to be affeCted‘thereby, before expiry of the period of
:”tne Pers from the date? on which the copies of the Official Gazette
miﬂv.n(ij:; the said notification were made available to the public:

I
P and whereas, copies of the said notification were made available

th -
. publiC on 04 of July, 2023;
0

And whereas, the objections or suggestions received from the
stakeholders in respect of the said draft rules have been considered
theGovernment of Jammu and Kashmir;

Now, therefore, in exercise of power conferred by section 93 of
Motor Vehicles Act, 1988 (59 of 1988) read with Motor Vehicle
tor Guidelines, 2020 issued vide notification no S.0. 4251(E) dated
November, 2020 by the Ministry of Road, Transport & Highways,
ment of India, the Government of Jammu and Kashmir hereby make

following rules, namely:-

Short title, extent and commencement.--
(1) These rules may be called the Jammu and Kashmir Motor Vehicle

Aggregator Rules, 2023.

&) They shall be applicable to aggregators operating in the Union
territory of Jammu and Kashmir.

4 They shall come into force from the date of publication in the Official
Gazette,

Ny



(2
(3)

(4)

(5)
(6)

(8)

(9)

(10)
(11)
(12)
(13)
(14)
(15)

(16)

pefi

pitions

regator”, as defined in section 1A of the act

[ r
intermediary or market place for a passenger to efers to a

qital |
dug'river for the purpose of transportation: onnect with
2 v, means the Motor Vehicles Act, 19gg including  th

’ e

endments made subsequently;

» means an electronic interface
<app” M Operated by the aggreqga
oy third party on behalf of the Aggregator, which may bge agcl:cfaosr 0(;
either through a c_omg'a'uter resource or a coOmmunication device- -
warea of operation” the Area of operation of a vehicle oper’ating

les shall be the ar _
under these FEFe- €a / route for whij :
peen granted to it; ch the permit has

wcMVR” means The Central Motor Vehicles Rule
the amendments made subsequently;

wcomputer resource” shall have the meaning ascribed to it und
the Information_ Technology Act, 2000, as amended subse uenl»iln .er
wcommunication device” shall have the meaning asc:‘ibed Z .
under the Information Technology Act 2000 as a 3 it
subsequently; ’ mended
“CERT-IN” means Computer Emergency Response Team as
provided in the Information Technology (Amendment) Act, 2008
wherein it has been designated to serve as the National Ag'ency ir;
the area of cyber security;

“Fare” means the total charges debited by the Aggregator to the
Rider pursuant to the latter booking a ride through the Aggregator’s
App and completion of such ride;

“Fee” means the charges in respect of a license as prescribed
under Rule 22 of these Rules;

“Form” means the form appended to these Rules;

“Government” means the Government of Jammu and Kashmir;
“Licence” means the licence issued to an Aggregator by the
Licensing Authority;,

“Licensee” means an Aggregator who holds Licence issued by the
Licensing Authority notified by the Government;

“Licensing Authority” means the Transport Commissioner, J&K as
defined in Jammu and Kashmir Motor Vehicle Rules, 1991, | |
"On- Boarding” means the integration of a Vehicle and Driver with

the Aggregator and operating such Vehicle with the Aggregator;

A

S, 1989, including
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oard"‘g" means the segreqati
2gation of an integrated vehicle

uOff’B
e Aggregator;

\\Rati

(;8) aider: ©" the successful completion of the trip;
«Refreshe" Tralmng Programme” me”p'

(’9) session for drivers integrated with the A ans an annual training
stieast two days for cumulated 10 houringZlai\t/Z:’ ;Of . p}‘-’riod of
virtualIV- The session shall include but not’be limi ed physically or
mentionEd'u.?de.r t_he Induction Training Programrr:t;d to the course
«gemedia raining Programme” me,

(20) :be C(?mpulsorily undertaken byeDRiigsv:;Z';:gai‘i’ursé required
percentlles from amongst all Drivers who are placegg = I':Jelow‘z
terms of the minimum duration of engagement s'm.”aﬁy "

Aggregator. Such duration shall be determined by the A ::tht t.he

» means a person who books a journey t%?'ou%ahort]':e

wRider
Aggregator App for availing the transportation provided by a Driver

who iS integrated with the Aggregator;
wgecurity Deposit” means the amount that shall be payable by an

A regator applying for a licen ' - ;
Rggeipt’ e s provided otherwise;ce furnished as Fixed Deposit
wgervice provider Contract” means the contract agreed and
executed between the Aggregator and the driver specifying therein
contractual rights and obligations of both parties; ’
wgurge pricing” means the output of an algorithm of an
Aggregator, which automatically raises the price of a trip when
demand outstrips supply within a fixed geographic area; and

(25) “Induction Training Programme” shall have the meaning

ascribed under rule 8(ii).

(24)

3. Applicability.--

boarding transport vehicles
may be integrated by the
der the Act and e-

These rules are applicable to Aggregators on-
in the area of operation. The vehicles that
Aggregator shall include all Motor Vehicles un

rickshaw.

N .
ecessity of License.--
erson to act as an aggregator

y other p
e rules.

No
person shall act or permit an
e issued under thes

unle
ss he holds an effective licens
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ant shall be a
Theé compa
1) com anies Act, 1956 or 2013 or 4 pany  registered under
# the Co-Operative S Co-Operative socj the
unde’ ative Societies AOC‘Etles Act, 1912/Jamm: ety registered

ct, 1989 formed by an Ua:Sn(;ijashmir

ciation of

Co-OPE  motor vehic

i or r vehicle ow

grivers o ners or such

. ility par ' othe iati

imited liability partnership under the Limited Lirat?ifiiscftm e
artnership

ACtl . )
cant shall ha ;
The appll Ve a registered office in India

on or ant (o] le"ewa ()f i r ecte
f gl I Llcence and matte S conn Ct d

jicat!®
n:z:e‘"“h'—-
erson who is eligible under
1)AnY . _ rule 5, may make an applicati
( ot grant of Licence In Form 1 appended to thespepl;itllg:

ied by proof of
acCompanl payment of applicati i
o 4 the following documents:- pplication fee, Security
Certiﬁcate of Incorporation, in case of
a ) ' a Co
Companles Act; 2013 or 1956; or FapEny imacss He
b. registration certl'flcate, ?n Tase of a Cooperative Society registered
under Co-operative Societies Act, 1912/ Jammu and Kashmir Co-
erative Societies Act, 1989; or

partnership deed, in case of Partners under Limited Partnership

Act, 2008;
4 A self attested affidavit from the Authorised Signatory of the
Company/Cooperative Society/Partners, to the effect that the

Il commence within six months from the grant of

all the conditions laid down in rules 8, 9, 10, 11,
plied with before

operations sha

license; and that
12, 13 & 14 of these Rules shall be com

commencement of operations;

A self attested Affidavit from the Aut
therein that they have their own arrangement of a driving test

facility with simulator(s), in Jammu and Kashmir or that they have
outsourced it to a third party who have the facility of a driving
simulator; and are authorised for operating such facility by the
Motor Vehicles Department in Jjammu and Kashmir; with respect
to the vehicle to be on-boarded, for conducting induction Training

Programme.

horised Signatory declaring
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'anation: I'nduction Trainin

ey ) e s o i
encement of On-boarc?iy the Aggregator prilgrates A
o™ oni ith a Ng of vehicle, either ind o e
|asonlng.Wl e professional institution for ependently or
compnant wlth_| ational Skills Qualification Frarl;rovudmg course
Thé broéd de:ac_l-f- of the course shall be made ava::bcirk (NSFQ)'
rion of citizens. The course shall include but noet3 t())g':?riitfgd

informe " i
[isings educating and training the Drivers:

to aPP
n under the M i
ez \here under; otor Vehicles Act, 1988 and
on road safety and first r -
" ut of the cotal thirt esponder training for six (6) hours
0 y (30) hours mentioned above;
v, on careful driving; i
on motor vehicle maintenance;
i on maintenance of health and hygiene;
il on fuel efficient driving; ’
Jill. on familiarization with the routes in the area of operation;
On the terms and conditions of the contract between’ the

driver and the aggregator;
On gender sensitization and safety of women and girl child.

;, Grant, renewal and validity of licence.--

after ensuring that the application is
accompanied with requisite documents as per rule 6, shall grant the
license in Form 1II appended to these rules within a period of thirty
days from the date of receipt of an application complete in all

respects. provided further that:-
a. In case the licensing authori
~ within a period of thirty days,
license has been granted;
b. In case of rejection by thé licensing authority, the reasons shall
plicant.

have to be recorded and communicated to the ap
|| be valid for a five (5) years from

the date of issuance; subsequent 0 W y be renewed for @
period of five (5) years DY the Licensing A the basis of an
application for renewal made bY the Aggre Il appended

- / « page 5 of 23
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(1) The licensing authority,

e on the application

ty fails to decid
be deemed that the

it shall then

period of
hich it ma
uthority on

(2) A Licence granted sha



hese Rrules. Notwithstanding ap,
o U may be cancelled/suspende

e
” r:i'es 19 & 20 of these Rules,
" urpose of renewal of A
FCe license, the Licensing Authorit

y shall

t
cor '~ "the aggregator's rec
(5) eﬂam' rther that the li i compliance
prO"i ed f: o aggrega't(;ernS'Eg authority may devé:;he these Rules,

cens who has _ not to renew

eceding fiv received five .
durmg tn® 'Z:;ued u?\deret(hS) Years of validity of such fi?:) “Uepensions
e | €€ Rules shall be transferrzgsi;w
a joint

icé .
ion being made by the transf
_ e
P sliance With these Rules. ror and transferee subject to
0 icence is los
Whe.re tteheshLa|ll be made 1:inorF:;jE‘Stroyed' an application for issue of a
duphcahe prescribed fee. A ;t?:al'lvtappendEd G these KHles n o
ith i . ' ICate i s
::;rked npuphcate" in red ink. Licence so issued shall be

dytlt)wlng provided in this ryle
y the Licensing Aut;hr)rity"a:

)

nces with regard to Drivers.--

plid
egator shall -
9 The .{\ggr gre[evant \ en§ure compliance with the following
Condn:lons, o Drivers, prior to On-boarding of such

Drivers:

(a) The
card
The Driver
relevant V€

applicable).
(c) The Driver shall have a minimum dri
In case of the driving experience being less than 2 years, the

priver shall undertake a driver training facilitated by the
Aggregator for a period of 15 days prior to On-boarding. This
shall be in addition to the Induction Training Programme.

(d) The Driver shall be a holder of KYC compliant bank account or
holder of JanDhan account under the Pradhan Mantri Jan-Dhan
Yojana, in accordance with the norms prescribed by Reserve

Bank of India.
(e) The Driver of the vehicle shall not have

the past 3 years, for the offence of drivi
of drugs or alcohol, or any cognizable offence under the Code

of Criminal Procedure, 1973 or the Indian Penal Code, 1860 (as
may be applicable) including fraud, sexual offences, US€ of a

Driver should hold a valid proof of identity being an EIC

or Aadhaar card or PAN card.
shall be holder of a driving license to drive the

hicle (as applicable) and a badge (as may be

(b)

ving experience of 2 years.

been convicted within
ng under the influence

page 6 of 23
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tor vehicle to commit a ¢ .
ognizable

rty damage ort e offence ' .
prc;peDr\ifver o ungzit, acts of violence, e :(gl(r;etmvowmg
Lcluding eye check-upg% a complete medical exa?r?oﬂ,
I scrib8d by the Aggr » DY a hospital or medical i m,at'o"\,

re b gregator. Costs for such a institution
Phall be borne by the Aggregator medicat cheek-up

Complete police verification of . ,
(g) antecedents with a written rectgfduiintityhof the Driver and his
. ays of ; such verificati ‘
fifteen aﬂtﬁoritie:nshba??rdmg' For facilitation of tl:]gost]ar[r)lnor "
polic® tion P _be provided access to the A & o
Applica |ont trogrammmg‘ Interface (API) by the Egregators
Subsequetl'_lﬁca(tJ Sufch verification, the police aumogg:ga;or.
rant Cer | e ‘o good moral character without a , & all
~ecord, to the Driver. ny criminal
ecution of a valid enforceabl : .
(h) EX Vet eable Service Provider Contract wi
the relevant Driver 1 English and the language understoozlwl;?’
the Driven specifying at necessary terms and conditions

applicable for On-boarding of vehicle and operating vehicles

therein.
The Aggregator shall ensure compliance with the following conditions

relevant to Drivers, during operations:
(a) Ensuring @ health insurance for each Driver integrated with the

Aggregator for an amount not less than Rs. 5 Lakhs with base
year 2020-21 and increased by 5% each year.

(b) Ensuring a term insurance for each Driver integrated with the
Aggregator for an amount not less than Rs. 10 lakhs with base
year 2020-21 and increase by 5% each Year.

(c) conducting Refresher Training Programme once a year. Record
of such training sessions shall be documented and preserved

for at least one€ year. The Aggregator may be permitted to
collaborate and partner with any specialized institution
authorised by the Jammu & Kashmir Motor Vehicles

Department, for providing such training.
(d) Ensuring that the Driver shall not be logged in for an aggregate

of twelve (12) hours on 2 calendar day. A mandatory break of
ten (10) hours for the Driver shall bé imposed subsequent to a
login extending twelve (12) hours. |
(e) The Aggregators to develop a mechanism on their respective
Apps to ensure that Drivers ith more than one
Aggregator do not drive beyond od of 12
hours either on their Of another
safeguard the Driver, passenger as We

(2)

engaged W .
a cumulative perl



Ma!ntalmﬂg and exami 4
(f) recards peftamlng to th’;'n[? .UD(“"(!(’ coplas of

verlﬂcatlon with the orl rivers of vehiries (p the folloraing

ginals), regularly SRIFSHARL U Gow

) on the o

2 portal of

SARATHIJ
hotograph of the Driver,

fg; oriving license;
(0 resent residential address alon
) rBI Ctift“pllagt KYC bank accoun?ggthai?roofi
_attested C S;
(k) c(e)gt:ct detailzp':idm EIC card or Aadhaar card
(1 : addresses of rd or PAN card.
Driversfamlly. two members from the
ling the D :
(m) E:‘;\t’l deg e ;'f‘“:;;s to operate with multiple A
P em complies with th 9qregators,
priver training programs relevant to e requirements and
Ensuring that on termination or enzaq; Aggregator.
contract with a Driver, all of the Service Provider
‘o the Aggre ’t equipment or brand stickers
gator s removed and identity card or

pelonging
authorlzatlon issued to the Driver by the Aggregator is

(M

Implementing a mechanism in the A

pp for rating of Drl

corresponding Rider with respect to 2 ride avaiiegd on t;;e;p%y

lndicative of the Rider's experiencé of the ride and Driver's,'.
The same shall be applicable to the Driver's rating

(0)

etiquette.
for a Rider.

(p) Further, Drivers with ratings below two (2) percentiles shall be
required mandatorily to undertake the Remedial Training
programme until the completion of which such Driver shall be
off-boarded. \

() vehicles.~~

dtoa vehicle s
poSes

s with regard t
hall be ensured DY

ly compliance
The following compli
an Aggregator as a of integration with

Aggregator:

h regar

ances wit
isite for the pur

pre-requ

(1) Valid registration of th
may be applicable;
ined un r the Act)
ed In English

() Vvalid permit, as
8) Valid fitness certificate as tained U de '
) Requisite placement 0 regis tion ma display

and the figures 1N rabicC numerals displa din s form an
(5) C‘:;I““EI' as specified in the Rules;
6 d third-party insurance; .

alid Pollution Under Contr® (puC) certificate

PageBonB
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. ith emission
i nceé W Norms
Corf‘P 11 or above for other Vehiccl)é _
J Jiiance with city specific fue| norsrﬁ
o ayment of applicable taxeg af\'d oth
er dues;

dat A
8 upd? e of pending e-challans appj,
@) clear® o of such vehicle; applicable to the vehicle prior to

ati
(10) irltremger . of a AIS 140 Certified venic
) Fit e with panic buttons relevant cle Tracking and Monitorin
(4 5Ysciﬁed py the Ministry of Road Tramosr a Public Service vehicle az
e . r
SFe’ COrmected to the control room of thepzrt & Highways, which shall
b~ ment of a fire extinguisher; ggregator;
(12) gliasa led child lock mechanism;
(13) Enabled manual overrlc_le for the central lockin
Display inside the vehicle, except motor cyc|g system;
: : es, containi '
(15) perm't (as I.?pb;:él|ccl'aabclz=c)1 and Copy of the Driver's drivinglngis\;ehﬁe
V.Shauch ,,Eanneron the side of the passenger seat next to the
in s er as shall be clearly visible to the pas
th concerned vehicle. , el Sl
itment of 'Tva)t(rI] ;\322293 visible from the front and rear on LMV, in
liance otive Indust '
comp N pecified. ry Standards (AIS) or any such
rations, the Aggregator shall intai
7 - _ ; all maintain and examine
(1 digita! records of all vehicles m"cegrated with the Aggregator that
ghall be updatfad_ on a r.eal time basis by the Aggregator on
I_Ittp_c,:-//\,;:,han.ntc.ln/nr-se.rwces/. Maintaining updated copies of the
following records pertaining to the Driver's vehicle (pursuant to due

verification with the originals), regularly:
(a) certificate of Registration;

(b) certificate of Fitness;

(c) permit of the vehicle;

(d) Chassis and engine numbers; and
(e) Commercial insurance policy covering third party risk as

prescribed in the Act.
Pollution under control certificate.
e-challans wi

B
SV or above for motor cab

(f)
(g) Clearance of pending
from the issuance of such e-challans.

gator's App and Website.--

thin a period of 2 months

Il Compliances with regard to the Aggre

ted in @ manner that is compliant with the

(1) The App shall be formula
applicable law.

page 9 0f 23
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shall be accessib
the APP : le in En
es, for the Ri - English and
(2) Ianguag der alongwith one official ral::gt as the primary
age of Jammu &

- Additionally, th
kash™’ » the App sh \
spat S understandable by the Drivzll be accessible in such language
i that the in-a '
ies are revealed t .
o Indian

(3) Computer Emergency Response T
he Ministry“c:)f EIectErpnics and Infec?rrpnéfgrmed under the aegis of
he APP shall be certified by a recognized on Technology. Safety of
suring thzt ttt:me data generated on the cxlber security firm.
Inr:rj::-—,aand maximsLLl]:who?tgred data shall EZ foftgr?r?m?na b
is generated. Thi 4 months from the date o um ot
da ;hmir Govern.meni data shall be made available tg \t’\f,\chh iy
a A% [EF du e Jammu
' process 0
o cust0m¢r5 <hall not be disclosed without ft;‘a(law. Any data related
he customer. written consent of
uring that the details i .
5 Egsans e ssengers co?:\ rgiltliﬁgtnip:qs ope;:‘ated by each vehicle,
= ) each vehicle, origi
tl:::rct)gkcc)afnessha]gu_r ney Undel.’taken and the fare collecégldn s?wrz‘acljl
e u o of th river and Rider shall be accessible on th’e App
_er ree (3? months from the date of such trip
EnSUf'nQ transparency in its operations, including but not I.imited to
gunctioning of the App algorithm, proportion of fare- :
incentives given to th [ re-payable 1o e
i ‘ ’ : e Drivers, charges received from the
Driver an sgc other information as may be notified by the Jammu
and KatShml\;/ bGf)vemment, by making disclosures on the
Aggrega ors Website and App and updating such disclosures, as per

requirement.
(7) Inclusion of a feature en
and status of his/ her rid

has commenced.
(8) Ensuring that the picture of each Driver integra

Aggregator is clearly visible on the App-.

(9) Presence of the Website comprising details ©
registered address, fare structure, [
services telephone-number and email
details as may be needed.

the use of drugs Or alcohol

(10) Implementing a Jero-tolerance policy on .
f the sero-tolerance policy

applicable to any Driver, provide notice O
port @ complaint about
ects that the Driver is

on its website, as W
urse of the

a Driver when a passén
under the influence of drugs ©Of : °
ride. The Aggregator shall immediately Off board such Driver upo

receipt of a passenger’s complaint @

Fava 7 HC/

t

. E
) n

fora P

(6)

abling the Rider to share the live location
e after the ride booked through the App

ted with the

f the ownership,
ed, consumer



O“C\/. The sus .
|lerd 'p : pension
o™ 4 of investigation by the Aggrzgg: last or continue during the
or. ne

erl .
p tab“sh'ng a control room with 24
(11) 'urisdiction of the licensing autho X7 operations within territorial
rity and ensuring that all the

icles, On direction of the Ag

with the control gregator, maintain uni

t room. The control room suhnal:lltirrupted
e in a

i to monitor the
05|tlon movemen
Zi ections of the Aggregator. ts of all the vehicles on the

lishing call centres wi .
(12) E t:thional email address di:’p‘f:ye;a(l:llcé ltelephone number and
erations wherein assistance shall be ?r Ydon the App with 24x7
e Driver in English and Hindi as the pr(i)r\'rl1I B e e et
o Driver and the Rider along withp theary Ia'nganES' for 2o
|angUage of the relevant state. These Collptlon of an official
responsiblebtl‘ortthhe ;c?lllowing: all centres shall be
To enabl€ e Rider and/or Dri
& call CenFre in relation to issuerévi;ntc?ef:i:tgactth;h:dgggv:iglatorrs
ride is 1N progress or after the completion of the'ride|? the
period of 3 months as specified under clause 4 aboveorba
inclusion of a call feature on the App. The Aggregator Shallla| y
rovide for the assigned Driver’s direct contact number, to ZZ
available to the Rider and accessible for a period of 24' hours
en the ride was availed.
re timely and effective redressal of the Riders'
grievances on receipt of any complaint concerning the ride/ the
Driver/ the condition of the vehicle. Rider concerns pertaining to
a ride and the Driver may be reported not beyond a period of 24

hours from when the ride was availed.

registered with the grievance
ture, then the limitation period
tended beyond the specified
um of 72 hours. In such
poarded from the

con

from wh
(b) To ensu

provided that the complaint
redressal centre is criminal in na
for filing such complaint shall be ex
limit of 24 hours up to a maxim
scenario, the concerned Driver shall be Off-
Aggregator till such issué is not resolved.

provided further that, in case of complaints against the Driver
concerning violation 0 sions under the Act, the Driver
from the day on

shall be off-boarded fo
which the complaint has peen made.
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utmost cooperat
ion
to any untoward ac with investi i
cide astigatin -
nt or incident involeingujféhmm% "
' popardizing
ng

n
LRI er's safety, which may have arj
, n an ' facl
jver 0 assigned trip. due to action or inaction of
-t ¢

the : :
ure that city taxis if seeki
4) EN ermitted such in'tegrati;',ng to integrate with the A
. Provided these taxis a aaregaton,
re compliant

above. egato hal
The Aggr r shall compl .
15) ‘hed under the y with the appli i
( escr’-lb intermedi Act an_d the Information Tgfhlcable proyisions
mdl’;dung - iary guidelines. Safety of nology Act, 2000,
Certlﬁed py CERT- IN empanelled Cyber Security ::fje App. shall be
irm.

jances to Ensure Safety.--

ppropriate functionin
- g of the GPS i :
t resolution for any issues that may tz:v\glaoht;c:i

; corﬂP|
Ensuring a
(1) rovid

a
s functioning;
2) Ensuring that the Driver plies the vehicle on the route assigned
ed on

App and in non-compliance
_ _ of the same, de [
med;smscr(‘)nn:\'fglerem the app device indicates the fa’ult tovialpgrgivea
and the cor rc_)om of the Aggregator immediately communi r
with the Driver with regard to the same; unicates
(3) Ensuring cafety of women employees and Drivers b i i
- - - Int
mechanlsms to protect their rights, in compliance wityh thgogléf(‘:gl

narassment of women at Workplace (Prevention, Prohibition and

Redressal) Act, 2013.
(4) Enforcing a mechanism on the App to ens
Driver undertaking @ trip is same as the one enlisted with the

Aggregator requiring verification every time a trip IS accepted.

(5) Ensuring regular spot checks of vehicles integrated with the
Aggregator by personnel authorized by such Aggregator.

ure that the identity of the

12, Ride Pooling.-~
ooling facilities to Riders whose€ details
hall be travelling along the same route

(1) Aggregators may provide P
t to another under a virtual

and KYC are available who S
but with varied stoppages from one poin

" contract through the APP:
) Female passengers ceeking to avail ride pool
er femalé passen

provided the option to po

ing shall also be
gers.



" R . e u {
gpecified by the first Rider in sycp, vehidg.dertaken for a ¢

glation of fares.--

fh he city taxi fare indexed by Wholesg|
) current year shall be the base fare char
Aggregator service.

The base minimum fare chargeable to customers availing

Aggregator services shall.be, for a minimum of 3 kilometres to

compensate fo.r dead mileage and distance travelled and fuel

utilized for picking up the customers.

3) The Aggregator shall be permitted to charge a fare 50% lower than
the base fare and a maximum Surge pricing of 1.5 times the base
fare specified under Cause 14(1) hereinabove. This will enable and
promote asset utilization which has been the fundamental concept
of transport aggregation and also substantiate the dynamic pricing

_principle, which is pertinent in ensuring asset utilization in
H accordance with the market forces of demand and supply.

I (4) The Driver of a vehicle integrated with the Aggregator shall rec_:e}ve

at least 80% of the fare applicable on each ride and the remaining
charges for each ride shall be received by the Aggregator..

(5) For the purposes of motor cabs, fare regulation unc_ler this Rule 14
shall only be applicable for motor cabs noti exceeding 4 meters of
length of below engine capacity of 1500cc d.lesel or petrol. o the

(6) No passenger shall be charged for dead mileage (excet[:?tnvséde:nder

distance for availing the ride is less than 3 kms as n;e(;\n:o S e

Clause 14(2) above and the fare shall be charge y

point of boarding to the point of alighting.

€ Price Index (WPI) for the
geable to customers availing

(2)

1 -
. Exemption from application of Rule 14.

shall not be
(1) Fare regulation as provided under Rule 14 above

dpplicable to:-
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glectric/alternate fuel ven)c

(a) yehicles driven by women les of al categories.

i drive
(b) vehicles driven by trans rs.
(g)) The entire fleet of Vehlc?:snder drivers,
(

0
on-boarded electric/alterna f those aggregators who ha

. : te ;
as defined in CMVR, to the fuel vehicles of "Category

. e "
percent of this segment of the )f(lt:gtt of at least ten (10)

-

The entire fleet of vehicles
e) - of those aggre
wOf_T‘e” COMPriSing at least twenty ?i?/e gztors who have
their on-boarded drivers, (25) percent of
Jcetiatio” of Rides.--
a
6

f a booking b :
cancellation oF < = 9 Dy a Driver, subsequent to ;
o ide ON the App, @ penalty of 10% of the total fare not?(;cfcztel:;g :
100, shall be imposed, when such cancellation is made withlanugt

- : son that shall be stipul
- valid rea pulated by the Aggregat '
> opsite and on the App. e

o cancellation of a booking by a Rider, subsequent to i
(2 Sde on the App, @ penalty of 10% of the totaquare not 222:;2?n2
RS. 100, shall be imposed, when such cancellation is made without
such valid reason that shall be stipulated by the Aggregator on its
website and on the App. The said amount shall be divided between

the Driver and the Aggregator in the same proportion as Clause
14(4) hereinabove.

. Aggregation of non-transport vehicles by Aggregators.--

(1) An aggregator may on board non-transport vehicles that have been
permitted to operate as commercial vehicles in accordance with the
J&K Motor Vehicle Rules, 1991, as amended subsequently.

(2) In addition to the compliances mentioned in these rules, read with
the J&K Motor Vehicle Rules, 1991, as may be applicable, the
following shall be complied with by the Aggregator seeking to
aggregate non-transport vehicles:-

(a) A maximum of four ride-sharing intra-city trips on a calendar
day and a maximum of 2 ride-sharing inter-city trips per week
shall be permitted for each vehicle with the driver, integrated
with the Aggregator. _

(b) The vehicle integrated under this rule 17 shall obtain an
insurance of at least Rs. Five (5) lakh for the ride-sharers in the

\ «A‘ Page 14 of 23




su

vehlele, ol

ol
I\UUH"-Unlm, n “m (
IWHH; »
§ ‘ _ ”H/
yenslon of Aggy | uf
sl 1Y) “Qatgy L'an “““""‘"m; y
. 7 . ” ’. N ’; ’i‘
Guo MOLO-Or on g >e bia
' . O
9|.1|7’J;ux:'-'|"|"' ’n:;mvlrlmu f ,::aA,,,_ Madg ,
') dayg IBtor gy a7
‘ ) 4

moto ?t--ﬂlm'it.' SUSPONG the fjoe,
der In writing, which spai 144 fp P Of gy
ggt excead 6 rijmm';:,‘:h. shall nop }, O;a Pring, b;h,:;"”"""" o %
a) There exlnts g ;m’r" time (v %‘: than 16 dﬂvw:,?; B 4y
gafety of the md\g,’@am; falliire bC“;g; O;zm) o Y
avidenced by an an or t f
_ alysis r
relevant parameter; O Guartarty Ratings yyp r® Y be
(b) Theaf ‘ de;gsgi f@rpetltlve Instances of ¢ N Tegord b the
g z
;ugrge pricing, :g,f_’cgharqea to Rlder:?"‘fm :';'lc‘)ﬂﬂgtgncm with
mpliance with Hified imposition of

fares between the Drivers and the the proportionate division of

imposition of charges on the Dnmmﬂ‘,’,“’; unsubstantiated
/ which may be

determined by Ratings
records pertaining to t%e zggzggat:’:f'minatlon of the financial
with powers granted to the Governmenct”’er:nom, In compliance
(c) The Aggregator falls to comply with theun e rule 21(1);
towards the Drivers; contractual obligations
(d) The Aggregator falls to comply wit
conditions of these rules amguztlnght:nnm::,rt,h:’;;g:’a'zﬂ:ﬂt: or
offences, as may be determined by the Government.gmgl::
following parameters may be considered by the Government
while categorizing the offences of non-compliance with these
rules;
i, Effect on health and safety of Riders and/or Drivers which
may have been averted by complying with these rules;
. Number of deaths or severé injurles to Riders and/or Drivers
caused due to violation of safety standards by the

Aggregator;
i,  Effect on D’rlvers’ welfare and (ivelihood due to violation of

contractual obligations;
lv.  Severity of financial swindling;
v.  And such other parameters as th

and appropriate.
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3 P

(4)

(5)

circum® ne Li
e Licens
5u5p€f?d tsin aut% U?e Aggregator may pay
jicensing  autnority ot exceeging ey

| 000. This |

IS

thé tandjng the fi
e ine |
Imposed against the Aggregat
or under

not wl
cection 1 93 (2) of the Act.

com

letion of period speci ,
on P pecified in
egat the Suspension Order the

¢ or shall by way of an undertaki :
Qgegreasons for suspension as Specfﬁgja::nt%;nsrritmg' acknowledge
undertake that the same stands rectified and il be | order and
lied with. Subsequent to thi - Will be there from
comp is, the Licensing Authorit

an order acknowledging the satisfacti ¥ SR

paSS ; atisfaction of the Suspensi
r and recelpt_of the undertaking and grant the Aggre ton
ary permission to continue operations for a period ﬁﬁ,é}f
chatl not be 1ess than 2 months but not more than 6 months
tionary period") while still withholding the Aggregator's
d, the Aggregator shall continue
ns causing the former suspension
h these rules in its entirety.
t to the expiry of the Probationary period the Licensing
Aggregator to ensure

hall examiné the operations of the
les and rectification of the issues causing

Licenseé: .
i probationary Perio

Subsequen

Authority S
yant to the

the former suspension.
' rity stands satisfied purs
f the probationary period, the Licensing
NOC) to the

Authority shall

Aggregato
Aggregator shall contin
Probationary period of seven
implementing the requisite rectifications:
If satisfied, a NOC shall be granted to the(??ggesztz; su
investiaation after the expiry ©of seven a
shall bg returned. If the repquisite rectifications remalr;t unslz:,tli:gzdr;
the Licensing Authority may Wi iteen (15) 92Y% 0% 7 cnse
opportunity of being heard to t® aggregatol U ot more
::; period which shall not be 1€5° than for fol;ig :g:j: ‘
nt reason i
hree months, Speclfving( ntggnt'”“'”g 5uspenslon order")- On

by way of a written Order



I ( n ul g SUSDE SIO O de m
N l’, t 3] Sa
n n N | h [}

recelP 4
owed as s Ifi i .
e foll pecified in this ryle
18(2), 18(3) ang s 1€ 5ha
- SNall

18(4) above

without prejudr‘ce to an ord

oy e seury oy

pe forfeited in part, dependin of bank guarantee .-

the security 15 forfeited, the iaﬁg” ,:he extent of tigtff :”av also

o i sha l0lati

Aggme(_f.;ator receiving the License again a” ;nly be returned Oign. If

Probatnonary Period. nd not during either fthe

(7) here a Llce.nse is Suspended, the A of the

<top all operations under the License ti,lgireggtOr shall immedately

rev0k6d- e time such suspension is
’ Cancellation of Aggregator License.--

19
cause notice shall be issued to the Aggregator fo
.

show
Cancellation Of the Aggregator's License, if the Aggregator:
received more than three (3) suspensions w.ithin one

(a) Has

financial year; or

Has failed to receive its License and NOC pursuant to a s

examination of the Continuing Suspension Order; or weone

(c) Is responsible for the commission of a gro’ss offence as
categorized by the Government under rule 18(1) (d) above.

(2) The Licensing Authority may within two (2) days of issuing the
show cause€ notice provide an opportunity of being heard to the
Aggregator and thereafter cancel the license.

(3) Where a license is cancelled, the Aggregator shall immediately stop
all operations under the license.

to an order O

(4) without prejudice
Licensing Authority, the security provided by way of

shall be forfeited in full.
ime, voluntarily surrender the license

(5) The Aggregator may, 4
for cancellation. On such surrender of the license, the security by
any shall be returned to the Aggregator

way of bank guarantee if
after the payment of outstanding dues if any-

(b)

passed Dby the

f cancellation
bank guarantee

y the Licensing

4. Appeal.-
passed b
appeal 10

(1) :th Aggre'gator aggrieved by any orde.er d
Gov ority may, within 30 days of receipt of the order,

2) An ernment in Transport Department.
Sett;appea' shall be in the form of @ memorandum
ng forth the grounds for the appeal and shall b€

>

ac:(:ompaﬂied
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the requisite fee and the cert
rtifie

by .
he LiCQﬂSlng AUthOl’ity_ d copy of the
1€ order pag

sed by

s and Responsibilities of the g

overnment.-
Government sha .

(1) L documents from” tbhee eAnPOWered to call for such i
om iiance by the Aggregatggregator, as deemecllJc? information
¢ notice. This shall alor "f“th these rules pUrth to ensure
SO Include the power toainnt to prior
Vestigate

U the rivers who h ff m
’ ¢ ave b
een off boarded at ore than on
e

instance ant sh
Th Govern ent shall have
(2) i nvest,’gation of the Aggregator’ihsreprgg:; to conduct search and
these Rules, for the effective ,-mp,ementatirossoiﬁzsc:lﬁed in Form I of
(3) The Governmedntbshall prqv!de access to the VAHii,e rules;
ortal operate y. the Ministry of Road Transport and SARATHI
Ovemment o Inc;lra to_enable the Aggregator tg ane nghway.s,
fvehlcles and Drivers integrated with the App update the details
he Government shall ensure c s
0 T G rmaon canes o he gt
under rules 21(1) above and any such other informati ggregator
may cal for. ion which it

2 Fee for Aggregator.-
m W Amount i
T/W [Lsoo ooom Rupees
sl f License "50(

2 _Bgn’e_vggl,g,—'f,/ 2,500

| licate i

3 W 2,500

L‘L———J For notin change of address of the Licensee 12,500

1. Security peposit for Aggregator.-
'S No | Particulars ’ Amount in Ru%ees
buses or 1000 other motor vehicles | 1,00 000
otor | 2,50,000
| e

;1 Up to 100
12 Up to 1000 buses or 10000 other m

vehicles
00 other motor 500,000

'T
More than 1000 buses OF 100
| vehicles

W
23 pe

xi Aggregator Rules,

u and Kashmir Ta
d rules) are hereby

Jamm
peale

U,
Repeal and Savings. - (1) The
ferred to as the re

20
20 (hereafter in this section re€

b o ¥
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med to have ta LS 'S SO repealed ch-
be dee ken under the corresponding provision of these rf);til:‘d e

By order of the Government of Jamm,, & Kashmir

Sd/-
(G. Prasanna Ramaswamy) IAS
Secretary to the Government

- TRPT-MVDON/21/2022-02-TPT Dated:~7.08.2023

to the:
All Financial Commissioners (ACS), J&K.

All Administrative Secretaries.

Principal Secretary to Hon'ble Lieutenant Governor, J&K.

Joint Secretary (J&K), Ministry of Home Affairs, Government of India.
Divisional Commissioner Jammu/Kashmir.

Transport Commissioner, J&K Jammu.

All Deputy Commissioners.

Managing Director, JKRTC, J&K, Jammu.

Director, State Motor Garages, J&K, Jammu.

10. OSD to Advisor (B) to Hon'ble Governor.

11. Scientist ‘C’ In-charge NIC, Jammu.

12. Pvt. Secretary to Chief Secretary, J&K.

13. Pvt. Secretary to Secretary to Government, Transport Department.

14. Incharge Website.

15. S.0. file , ‘ 3
/g/:q /o -

(Chand H) JKAS
Deputy Secretary to the Government

Transport Department

.t

OBDNBN AN

-
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FORM 1

[See Ru|
__tion for the Grant of License f:r GA(l)]

ca
APP I Kashmir M .
otor Vehicle Agg

}':; 'rrcmSPO"t Commissioner, J&K

the undersigned her
gf-’egator under the Jar:r?qt apply for grant of a License fo ,

an A9 and Kashmir Motor Vehicle Aq meron

gregator Rules,

3.
% Name in full
Address of the main office Jr S
| e |

1

? Number of branches and add

9 ] addresses, if any | e |
4 s ]

| M ——

incorporation; or
b. If a corporative society, enclos
. e .
b. I S o o Society;'or a copy of certificate of
c. If Partners under Limited Partnership Act, 2008, enclose

a copy of the partnership deed.

| _—TName and contact "details of Key Managerial Personnel or | 1
2.

Authorized Signatory
3.

JE—
Talephone number, website address and Email 1D l
Affidavit as per Rule [6 (1) (d)] & [6 (1) (e)] { |

| —]

Details of fee paid along with proof of payment
Details of security deposit by way of Bank Guarantee in |
ommissioner, J&K |

favour of Transport C

R

he information given above and other documents
e. I understand that if any

anted to me is

at t
to the best of my knowledg
t at any point of time, the License gr
al action/actions against me. I have
Vehicle Aggregator Rules, 2023. 1
eference statues and rules

I hereby declare th
with are true
found to be incorrec
d, besides initiating other leg
hmir Motor
and the r

enclosed here
information is
liable to be cancelle
gone through the Jammu and Kas
accept and agree to abide by the same

mentioned herein.

Signature of the Applicant/ Authorized Signatory
S applicable)

Place:
Date: (along with company seal, @
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w“aﬂon

1% fran

: FORM 11
See rul
for the Renewal of Li%nseef:r(z)]

missioner, J&K

Aggr
Kashmir Motor Vehicle Aggreggt:?;t;; :n::; ;he Jammu and

I he UﬂdEfSigl'IEd her Eby apply for r for

san Ag

g
e
p—
4

13—

Name in full
Address of the main office

-Number of branches and add i
—_ If a registered rosses, ffany
a. If a reg company, enclose a copy of certificate of

ator under the Jamm
- anﬂm Vehicle Aggregator Rules, 2023

incorporation; or
b, If 8 corporative society, enclose a copy of certificate of

registration of the Society; or
c. If Partners under Limited Partnership Act, 2008, enclose

a copy of the partnership deed.

—_ "
Name and contact "details of Key Managerial Personnel or

}-UNH

I hereby declare that the informa
herewith are true to the best of my knowle
to be incorrect at any point of time, the License gr
besides initiating other legal action/actions against me.
the Jammu and Kashmir Motor Vehicle Aggregator Rules,

the same and the reference statues and rules mentioned herein.

Place:
Date:

Signature of th
(along wi

W \‘IP(

/
5 Authorized Signatory
6// Telephone number, website address and Email 1D
.7/"' Number of (type of vehicle) proposed to be operated
(Enclose a separate list containing vehicle numbers and
ermit particulars of each vehicle)
-;-"‘" Details of GPS/ GPRS facility
-é-"“""'_ Detalls of other infrastructure
So | Details of returns filed in the last three years. Enclose
copies of financial statements of last three years
g7 | Details of license:
a. License Number
b. No. of suspensions, if any, and details thereof.
12 | Details of fee paid along with proof of payment
13 Detalls of security deposit by way of Bank Guarantee in
favour of Transport Commissioner, J&K ]

tion given above and other documents enclosed

dge. 1 understand that if any information is found
anted to me is liable to be cancelled,

I have gone through the provisions of
2023. I accept and agree to abide by

e Applicant/ Authorized Signatory
th company seal, as applicable)
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s [ 1is .hereby licenseq tq Operate as

M= 2
W‘/Mﬁ ¢ vehicles Act, 19§8 N compliance With the Ryl an Adgregator ynder
e Moand Kashmir Motor Vehicle Aggregator Rules, 2023 ules stipulateqd under the

o™

e of the Aggregator (in ful| _—
y Nadresses of the main office _\_\“_;*\; |

; Ag dresses of the branches, if an —
A ephone number, website address and |

i TelephOn= == : emailid | ———————
4/ Lumber of auto anShaW/e'riCkshaw/motor \
; |

cab/motor cycle or bus (as per the list enclosed
by the aggrega_tor In Form I/II, as may be ;
ﬂwe time of renevgl_)\ |
—~etails of fee paid ‘
?ﬂ Details of bank guarantee ]

The licensee shall comply with all the relevant rules as mandated
nder the Jammu and Kashmir Motor Vehicle Aggregator Rules, 2023.

flace:
Date:

Signature of the Licensing Authority



FORM 1y
Application fo,.[ts,: : l:u'. 7(4))
SU of Dupljcy
te Licengq

:.mmpon Commissioner, jak

Q}md.mo
se issued to [Name of th
me icen € Licenge
+ Motor Vehicle Aggregator Rules 2023 t])el;r;?neg; l:llause o) of the Tamiiy &g
,(.shﬂ“ 0
] has

lost/destroyed/completely writte e
::M.nces. n off/soiled/torn/mutilated in the following

(/';r:b;—;eclare that to the best
e el o e o of my /our knowledge the license has not
suspe | under the provision of the Act or rules mad
reunder and the circumstances explained above are true )

[We do hereby apply for the issue of a duplicate license,

The written off/soiled/torn/mutilated Certificate of registration is enclosed/copy
o the FIR filed against the loss of the License is enclosed.

Place:
Date:
Signature of the Applicant/Authorized Signatory
(alongwith company seal, as applicable)



